
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CTJTT P/1'E tCH ;CUTT ?K 

ORIGINAL APPLICATION NOt432 OF 1991 

DATE OFDECISION*AUGUST 16,1993 

Shri Gouranga Behera 	... 	epplicant 

-ye rsus- 

Union of India & Others ... 	Respondents 

(For Instructions) 

Whether it be referred to the reporte rs ornot?<i 

Whether it be circulated to all Benches of the 
Central klministrative Tribunals or not? 

7(li. RAJE A P 4D) 	 (Ic . iIRy.) 
MEMBER( 	TRATIVE) 	 VICE-CHAIRMAN 
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CENTRAL ADMIDIISTRATIVE TRIBUNAL 

CUTTNK 3E 1CH;CUTTACK 

ORIGINAL APPLIC:.TION 0;432 OF 1991 

Date of decisiori:August 16,1993 

Shri Gourariga Behera ..* ipp1icant 

ye r sus 

Union Of India & Others • e. Respondents 

F or the Applicant 	*00 

For the Respondents ... 

C 0 R A Ms 

M/s Devanand Misra, 
Deepak Misra, 
R. N. Naik, A.Deo, 
B. S. Pripathy, 
Ad v oc ate S. 

Mr.Aswjnj Kl.mar Misra, 
Sr. Standing COUnS€1(CAT) 

THE HONOURA3LE MR. K. P • 1CH14RYA. VICE CHAIRMAN 
ALD 

THE H0NOURLE MR. H.RME1.DRA PRASAD.MEBER(MN,) 

JUDGMENT 

K. P. ACHARYA, V.C. 

	

	 Candidature of several pe rsas was Considered 

for the Post of Extra Departmental Branch POstmaster 

of Kusudjha Bfanch Post Office in the district of 

Balasore.petjtioner has not been'selected but Opposite 

Party No.5 has been selected for the post in question. 

Hence this application has been filed with a prayer to 

quash the appointnt of Opposite Party No.5. We find 

no illeg4ity to have been cctnmitted in the matter of 

appointment of Opposite Party 40.5 by the Opposite 

Parties and therefore, we do not feel inclined to 

quash the appointment of Opposite Party N0.5.Thjs order 

is passed after hearing Mr.3.S.Tripathy learned counsel 

for the petitioner and Mr.Aswini IO.lmar Misra, Senior 

Standing Counsel (CAT) Thus, the application is accordinj 

disposed of.No cos 
0 A,  

MEMBER( ADMI NRATIVE) Av ft 
entra1 Adrnfl.ribuna1 , uttick BenchK.MOhaZ1Y/16.8.93 
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